14.03.2018 1

CONTENTS

Sixteenth Series, Vol. XXX, Fourteenth Session, 2018/1939 (Saka)
No. 15, Wednesday, March 14, 2018/Phalguna 23, 1939 (Saka)

SUBJECT PAGES
ORAL ANSWER TO QUESTION
*Starred Question No. 261 12

WRITTEN ANSWERS TO QUESTIONS
Starred Question Nos. 262 to 280 13-66

Unstarred Question Nos. 2991 to 3220 67-548

OBSERVATIONS BY THE SPEAKER

(i) Guillotine in respect of Demands
for Grants 2018-2019 550

(i) Renumbering of clauses and sub-clauses
in Finance Bill, 2018 708

" The sign + marked above the name of a Member indicates that the Question was actually asked on the
floor of the House by that Member.



14.03.2018

PAPERS LAID ON THE TABLE

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
41° Report

STANDING COMMITTEE ON COMMERCE
140" and 141° Reports

STANDING COMMITTEE ON PERSONNEL,
PUBLIC GRIEVANCES, LAW AND JUSTICE
95" and 96" Reports

STATEMENT BY MINISTER

Status of implementation of the recommendations
contained in the 22" Report of the Standing
Committee on Defence on Demands for Grants (2016-
17) on Capital Outlay on Defence Services (Demand
No. 23), pertaining to the Ministry of Defence

Dr. Subhash Ramrao Bhamre

MOTION RE: JOINT COMMITTEE ON OFFICES OF PROFIT

552-558

558

559

559

560

561



14.03.2018

MATTERS UNDER RULE 377

(i)

(ii)

(iif)

(iv)

(V)

(vi)

Need to enhance the honorarium of Asha workers
and provide them other service benefits

Shrimati Rakshatai Khadse

Need to regularise the services of para-teachers as
permanent primary teachers

Shri Bidyut Baran Mahato
Need to include provision of Direct Benefit Transfer
of cashless school vouchers in the National
Education Policy

Shri Ajay Misra Teni

Need to introduce a train from Gandhi Dham in
Kutch district, Gujarat to Darbhanga in Bihar

Shri Satish Chandra Dubey

Need to set up pit line in Chanderiya Railway
junction in Chittorgarh, Rajasthan

Shri Chandra Prakash Joshi

Need to review the closure of Dhanbad-
Chandrapura railway line

Shri Ravindra Kumar Pandey

562-593

563

564

565

566

567

568



14.03.2018

(vii)

(viii)

(ix)

(x)

(xi)

Need to establish a Kendriya Vidyalaya in Amreli
Parliamentary Constituency, Gujarat

Shri Naranbhai Kachhadia
Need to run mix local trains with AC coaches on
Mumbai suburban Central and Western Railway
Division

Dr. Kirit Somaiya
Need to create employment opportunities in
agriculture, food processing, medicinal plants and
other forest produce in Uttarakhand
Dr. Ramesh Pokhriyal Nishank

Need to run a local train from Chhatrapati Shivaji
Maharaj Terminus to Bhiwandi Road Railway station
in Maharashtra

Shri Kapil Moreshwar Patil
Need to provide stoppage of Shaktipunj Express
and Triveni Express at Meral Railway station in

Garhwa district of Jharkhand

Shri Vishnu Dayal Ram

569

570

571

572

573



14.03.2018

(xii)

(xiii)

(xiv)

(xv)

(xwvi)

(xvii)

Need to implement Skill Development Programmes
in Satna Parliamentary Constituency, Madhya
Pradesh

Shri Ganesh Singh
Need to include plantation of fruit bearing plants
under Mahatama  Gandhi  National Rural
Employment Guarantee Scheme in the country

Shri Sudheer Gupta

Need to provide better railway connectivity to North
Gujarat

Shrimati Jayshreeben Patel

Need to ensure supply of quality drugs to the animal

healthcare sector

Shrimati Darshana Vikram Jardosh

Need to operationalise the services in ESI medical
college and hospital in Alwar district of Rajasthan

Dr. Karan Singh Yadav

Need to check misleading advertisements
purportedly claiming to treat all types of diseases

Shri M. |. Shanavas

574

574

575

576

577

578



14.03.2018

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

Need to take up the issue of safety of Tamil Nadu
fishermen with Sri Lankan Government

Shri A. Anwhar Raajhaa

Regarding restoration of Haj subsidy
Shri P. R. Sundaram

Need to construct platform shed at Canning Railway
Station in Jaynagar Parliamentary Constituency,
West Bengal

Shrimati Pratima Mondal
Need to allocate coal block to Odisha Thermal
Power Corporation Limited in lieu of Tentuloi Coal
block

Shri Bhartruhari Mahtab

Need to provide 100 percent funds for tiger projects
in the country

Dr. Shrikant Eknath Shinde
Need to include areas of Srikakulam District in
Andhra Pradesh in Khurda Division of East Coast

Railway

Shri Ram Mohan Naidu Kinjarapu

579

580-581

582-583

584

585

586



14.03.2018

(xxiv)

(xxv)

(xxvi)

(xxvii)

(xxviii)

(xxix)

Need to improve railway connectivity in Southern
and North Eastern parts of the country

Dr. A. Sampath

Regarding shortfall in production of tobacco in
Andhra Pradesh

Shri Y. V. Subba Reddy
Need to amend guidelines of MPLADS to permit
purchase of small tools for development works at
village level

Shri Dushyant Chautala

Need to include Surjapuri caste of Bihar in the list of
Other Backward Classes

Shri Rajesh Ranjan

Need to bring IFFCO under the control of the
Government

Shri Prem Singh Chandumajra

Need to open new ESI Dispensaries in Kerala

Adv. Joice George

587

588

589

590

591

592



14.03.2018

DEMANDS FOR GRANTS, 2018-2019

Cut motions - Negatived

SUBMISSION OF DEMANDS FOR GRANTS TO THE
VOTE OF THE HOUSE (GUILLOTINE)

APPROPRIATION (NO. 2) BILL, 2018
Motion to introduce

Motion to Consider

Clauses 2to 4 and 1

Motion to Pass

FINANCE BILL, 2018

Motion to Consider

Clauses 2to 218 and 1

Motion to Pass

DEMANDS FOR SUPPLEMENTARY
GRANTS), 2017-18

594-680

595-680

681-685D

686-688

686

687

687

688

689-707

689

690-707

707

709-711



14.03.2018

APPROPRIATION (NO. 3) BILL, 2018
Motion to Introduce
Motion to Consider
Clauses 2, 3 and 1

Motion to Pass

ANNEXURE - |

Member-wise Index to Starred Questions

Member-wise Index to Unstarred Questions

ANNEXURE - I

Ministry-wise Index to Starred Questions

Ministry-wise Index to Unstarred Questions

712-713

712

712-713

713

713

715

722

723-724



14.03.2018

OFFICERS OF LOK SABHA

THE SPEAKER
Shrimati Sumitra Mahajan

THE DEPUTY-SPEAKER
Dr. M. Thambidurai

PANEL OF CHAIRPERSONS
Shri Arjun Charan Sethi
Shri Hukmdeo Narayan Yadav
Shri Anandrao Adsul
Shri Pralhad Joshi
Dr. Ratna De (Nag)

Shri Ramen Deka
Shri Konakalla Narayana Rao
Shri K.H. Muniyappa

Dr. P. Venugopal

SECRETARY GENERAL

Shrimati Snehlata Shrivastava

10



14.03.2018

11

LOK SABHA DEBATES

LOK SABHA

Wednesday, March 14, 2018/Phalguna 23, 1939 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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...(cTgY)

11 01 hrs

(At this stage, Shri K. Parasuraman, Shrimati Kavitha Kalvakuntla, Shrimati M.
Vasanthi, Shri Y. V. Subba Reddy, Shri Ram Mohan Naidu Kinjarapu and some

other hon. Members came and stood on the floor near the Table.)

... (Interruptions)

HON. SPEAKER: Question No. 261 — Shri Tarig Anwar.

... (Interruptions)
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1101 % hrs

ORAL ANSWER TO QUESTION

HON. SPEAKER: Question No. 261 — Shri Tarig Anwar.

(Q. 261)

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (RAO
INDERJIT SINGH): Madam, the answer is laid on the Table of the House...

(Interruptions)
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AR 3R SR T3t TAT AT B 731 (3} SFvap): TaR Hed, &9 fuwet

ST THTE A &S P IAT BT YIRT R I8 8 ... (TY) TRDR & IRE I fSThIF &
foT0 IR &, TRPR & 9T R 7=t & {7 TR Bl ... (Jagm) Thax 7 3o off b
43 geTrs off 3R it fauelt <efl & a1 i 531 H9 P8 BR & qravye |l 81 el
Il U7 R&T 81 (TgM)| SATY H 3 e awar g & et Miefifes, wrgev foa,
UG feet 3iR Teefie?) fSATe Ry 3T sy # o ure st Jeltag foba &l
H 1o e R g fo AR IS T aRE g0 YR of€ & d1e JRe of fordm S1Y, T8t
TR TR TTfAT B, SRR BT (Hde 8l ... (SJae)
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11 04 hrs
OBSERVATION BY THE SPEAKER
(i)Guillotine in respect of Demands for Grants 2018-2019

HON. SPEAKER: Hon. Members, the sittings of the House are being disrupted
continuously for the past few days. As requested by the hon. Minister of
Parliamentary Affairs, keeping in view the urgency involved in transaction of the
financial business, we cannot defer the same any longer. Hence, guillotine in
respect of Demands for Grants 2018-19, which is scheduled to be held today at 5
o’clock, may now be taken up immediately after the Papers are laid on the Table
followed by other listed financial business.

The House stands adjourned to meet again at 12.00 o’clock.

11 05 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
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12 00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Hon. Speaker in the Chair)
... (Interruptions)

(At this stage, Shrimati V. Sathyabama, Shri Thota Narasimham, Shri Y.V. Subba
Reddy and some other hon. Members came and stood on the floor near the
Table.)

-..(SIIET)
AT STETET : HIIT SR, Hot [T vl o) o Gewdl & T IRdTe
TV T g% &1 ISU HTHel Heayul &, T g foTg 31Tef &t spriarel H e
ST AR 8T 8, STy H T YT 1 febet it IemT el S fcr e w18l bt
gl

...(TTH)
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12 01 hrs
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid on the Table.

T I HAT (3T TSI T AeraTer): A 3TedEr i, H ST T HaRHur Bl 3R

3 ATCTRIT U AT UceT IR T §:-

(1) (Uep) fSther §Eiege oifth Ueaiee cadlairal, Jur & a¥ 2016-17 &P aTfd
gfcraesT i U Uiy (fBet eI RISt HwamsuT) qeiT SRITRIfard ol

(3N e §Eicge 3l Yeaies camaiiol, JoT & a9 2016-17 b BRIBRUT Dl

ARBR GRT THIET P IR foaRor (faw<t ToIT 31ST TRhuT)|

(2) SR[H (1) 7 SfeaIRad Tl BT T Ul W @ H 8V fdeid &b BRI Su refm

faraur (fewit eI RIS Feavun))

[Placed in Library, See No. LT 8882/16/18]

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): |
beg to lay on the Table a copy of the Memorandum of Understanding (Hindi and
English versions) between the National Minorities Development and Finance

Corporation and the Ministry of Minority Affairs for the year 2017-2018.

[Placed in Library, See No. LT 8883/16/18]
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R 3R ST HATer & 157 T3, GRET] Solf framT & 13 w3 R siafer
T & 57 w93 (. s Rig): A ereer Sft, # ffetRad o3 @1 dedt &)

G -
(1) (Tp) Rfdet AfdaST STty sedicye, 8 faeetl & a¥ 2016-17 & a1t Hfcrda
T T feT (et ToIT TSI ARpRUT) ToIT eRATIRITaId oid|
(@) THfer AR ifther §edicge, =18 fieel & a¥ 2016-2017 & BRIBRU Dbl
ARBR GIRT THIET P IR H foaRor (faw<t TAT ST ThuT)|
(2) STIE (1) A IfectRae vAT BT T9T et WR & ¥ gU fdeid & dRur &9 arer
fraur (fewlt eI RIS Feavun))

[Placed in Library, See No. LT 8884/16/18]

(3) (Uh) T YSR, 713 fieeil & ¥ 2016-17 & aTSd Hfedad $f Ue ufer (fewar
AT IS FFDHRT) TAT eRITURIATT T
(@) P SR, 3 fSeelt B IF 2016-2017 & HRIGRUT HI IRBR GRT THIET B
IR H faRor (&<t 2T RIS FRavoT)|
(4) SudE (3) H IfccaRad Wl Bl G Ueel W & H gU fdeid & HRur Seif aretm
faauT (Rt eI RISt FReavn))

[Placed in Library, See No. LT 8885/16/18]
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(5) T BT AMABR SAAFTH, 2005 HT GRT 25 DT IJU-GRT (4) P AT Dol
T AT, 775 et &b af 2016-2017 & d1fiep Hfcrda &t vep Uiy (feweit o
IRISTT T

(6) UL (5) H IfcetRac YAT T FHT Ul IR I H g fdefe &b bRur g1 dreft
fauT (RSt eI SRISTT FReavn))

[Placed in Library, See No. LT 8886/16/18]

AR HATAT & 5T HAT TAT I HAT6T ¥ 76T T3t (37 7991 Rawan): a9
areger Sft, # F=feTRad o THIUce IR & § -

(1) YT 7T, 2013 P &RT 394 &Y IU-ERT (1) & IR Fr=ferRae uf Hi
Ueh-Ueh HfeT (fawal cTouT Si3fl Awhru)|

(@) (TP) IR IR 7 fafies, 75 it & a¥ 2016-17 & BRIGRUT Hl TRBR
GRT FHTe

@) R FIR e fafics, 73 et & a¥ 2016-17 &7 aiffe Ufcrae,
SRATINIAIT oY AT I TN RIIh-AeTeRamNIed 6l fewafor|

(2) SULH (1) H IfeeTRad u=T I TT Ueel WR G H 8Y fdeia & dRUT &1 aretm
feraur (fewlt eI RIS FReavum))

[Placed in Library, See No. LT 8887/16/18]
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THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS
AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): On
behalf of Shri Alphons Kannanthanam, | beg to lay on the Table

(1) (i) A copy of the Annual Report (Hindi and English versions) of the National
Informatics Centre Services Incorporated, New Delhi, for the year 2016-

2017, alongwith Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Informatics Centre Services Incorporated, 3 New
Delhi, for the year 2016-2017.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

[Placed in Library, See No. LT 8888/16/18]

(3) (i) A copy of the Annual Report (Hindi and English versions) of the Digital India
Corporation (formerly Media Lab Asia), New Delhi, for the year 2016-2017,

alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of the
working of the Digital India Corporation (formerly Media Lab Asia), New Delhi, for
the year 2016-2017.

(4) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

[Placed in Library, See No. LT 8889/16/18]
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): | beg to lay on the
Table:-

(1) (i) A copy of the Report (Hindi and English versions) of the National Statistical
Commission, New Delhi, for the year 2016-2017.

(i) Action Taken Reports (Hindi and English versions) on the recommendations
contained in the Annual Report of the National Statistical Commission, New
Delhi, for the year 2016-2017.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

[Placed in Library, See No. LT 8890/16/18]

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): | beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under
subsection (1) of Section 394 of the Companies Act, 2013:-

(a) (i) Review by the Government of the working of the Bharat Wagon and

Engineering Company Limited, Patna, for the year 2016-2017.

(i) Annual Report of the Bharat Wagon and Engineering Company Limited,
Patna, for the year 2016-2017, alongwith Audited Accounts and comments

of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8891/16/18]
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(b) (i) Review by the Government of the working of the Hassan Mangalore Rail

Development Company Limited, Bangalore, for the year 2016- 4 2017.

(i) Annual Report of the Hassan Mangalore Rail Development Company
Limited, Bangalore, for the year 2016-2017, alongwith Audited Accounts and

comments of the Comptroller and Auditor General thereon.

(2) Two statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 8892/16/18]
(3) A copy of the Report (Hindi and English versions) on the progress made in the
intake of Scheduled Castes and Scheduled Tribes against vacancies reserved for
them in recruitment and promotion categories on the Railways for the year ending
31st March, 2017.

(4) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

[Placed in Library, See No. LT 8893/16/18]

(5) A copy of the Railway Protection Force (Amendment) Rules, 2018 (Hindi and
English versions) published in Notification No. G.S.R.140 (E) in Gazette of India
dated 2nd February, 2018 under sub-section (3) of Section 21 of the Railway
Protection Force Act, 1957.

[Placed in Library, See No. LT 8894/16/18]
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12 02 hrs

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
41° Report

DR. M. THAMBIDURAI (KARUR): | beg to present the Forty-first Report (Hindi
and English versions) of the Committee on Private Members’ Bills and

Resolutions.

12 03 hrs

STANDING COMMITTEE ON COMMERCE
140" and 141° Reports

DR. KAMBHAMPATI HARIBABU (VISAKHAPATNAM): | beg to lay on the Table
the following Reports (Hindi and English versions) of the Standing Committee on

Commerce:-

(1) 140" Report on Demands for Grants (2018-19) of Department of Commerce,

Ministry of Commerce and Industry.

(2) 141 Report on Demands for Grants (2018-19) of Department of Industrial

Policy and Promotion, Ministry of Commerce and Industry.
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12 04 hrs

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE

95" and 96" Reports

SHRI VINCENT H. PALA (SHILLONG): | beg to lay on the Table the following
Reports (Hindi and English versions) of the Standing Committee on Personnel,

Public Grievances, Law and Justice:-

(1) Ninety-fifth Report on Demands for Grants (2018-19) of Ministry of Personnel,

Public Grievances and Pensions.

(2) Ninety-sixth Report on Demands for Grants (2018-19) of Ministry of Law and

Justice.
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12 05 hrs

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the
22" Report of the Standing Committee on Defence on Demands for
Grants (2016-17) on Capital Outlay on Defence Services (Demand

No. 23), pertaining to the Ministry of Defence

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): | beg to lay on the Table a statement regarding the status
of implementation of the recommendations contained in the 22" Report of the
Standing Committee on Defence on Demands for Grants (2016-17) on Capital

Outlay on Defence Services (Demand No. 23), pertaining to the Ministry of

Defence.

* Laid on the Table and also placed in Library, see No. LT-8895/16/18.
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12 05 %> hrs

MOTION RE: JOINT COMMITTEE ON OFFICES OF PROFIT

4T PRt frsr (qafkam): sreger FeieaT, 3 FfeTRad v vl &:-

HON.

“fop IJg U7 I5T qUT A RIS axelt § fob 5T |, I 99T I 1w 3

37T, 2018 T &Y TR IR b ITIDIIT UTH i b DRI IT—~T 2 aTeit Rk

< ST UebeT TehHUIY Hel GRT JATIUTITD TR Juetl b SAR A5 FHT
& U qe Bl ol P Ual Hael TYh QAT & fory FMaiferT e iR 5 d+1
SRT Y AT & 1T 39 UepR MaffeId Aawd &l A 59 JHT Bl Jfr hrl”

SPEAKER: The question is:

"That this House do recommend to Rajya Sabha that Rajya Sabha do elect
one Member of Rajya Sabha, in accordance with the system of proportional
representation by means of the single transferable vote; to the Joint
Committee on Offices of Profit in the vacancy to be caused on the
retirement of Shri Naresh Agarwal w.e.f. 3rd April, 2018 from Rajya Sabha
and do communicate to this House the name of the Member so elected by

Rajya Sabha to the Joint Committee."

The motion was adopted.
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12 06 hrs

MATTERS UNDER RULE 377"
TR JTeeT : HIR S, (g 377 & 37l HHll Bl §HT Ueel WR Il
ST T AET =1 7R 377 & J1ef AT & e [ & IR S 378 99T Ueed R
G & 398 8, I 20 FC & 3R TR U I GHT TSl W SHHT AllCH HoT 3l As

per rules, Matters under Rule 377 should be laid now.

* Treated as laid on the Table
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(i) Need to enhance the honorarium of Asha workers and provide them
other service benefits

ST JETTATS WIS (IMAR) : 11 ARG 37T TG WP T 31T Te-Hacidr <2 H THI0
AT ATfATHT dget &5 & 1 auf J AT Y R U YRR D10 FAed A
T ST 3TRRY AT (THTATH) & ST 1T &x I8 81 37 3T T ads T §
P BRA el BT bl T dTel HTET DT JactdR g ggIhR 10,000/ UfT FEIAT o
ST & 72T Te-Yadid ol e dlet o W/ATe 6,125/- 5. & 98l 3o 15,000/-
. U HET AFE et TIT 37 IR BHATRAT Bl e drefl #fgeet Bel, U el
Td Jer ST GIETg Jorr ST $9 PIe AChId T eI, JANHarS! 4ad l &g &
forT et aretr urfiear el o fo1g firet I8 RIfer amer T Jges r +ff el Um0
Y T W FQIeRT 3R ISER STRIY ST H &R U7l TeT H FelaR] 7 e §U 39 JIoil
! AT BT F WRTafia HR o oIy B8 TR ARDR b T IRl ¥ 3R Faei off
forT & RreT 8 SToet FIoiT TS & 3T aTeft TR 31 9t §8 FeMs & IR & F Jret
U I 1T TS TR e gui Har1d J 3R J7elt aRich 3 AUl R Fepl JATST el
g fESTICTSue &1 TR 3T Hig BT Hord 91 & &1 39 &R H 1207 T qde g
3T1QTT TTe-Ydciep & § U el & I8 &1 IFD! &I § I §Y 57 T bl PRI
SfT qer eamatell I AR f off SReRa &, Y a8 quer RaifdT S
RTRIPTIRAT el R 3TUST BRI Hebcl &1 SHIIY H AR FolT Sff F SFRre 72T e
Rl 8 o ST 3T TG HGh I 37T IC-Helcich o &l HIN bl ARBR Sl A Sog
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g QR 37U AfIBIRY T DT BR Hebl 3P T, 37 Fefehl olUcid 3 T TreTel a2l
arfer <fter arHior e ffeaRd ggef & § TR WA Sfew g R UgaR eIl &

fESiicaTgoe 6 axh el
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(ii) Need to regularise the services of para-teachers as permanent
primary teachers

At eI a=oT HEd (SHASUR): FaRIE AR @ ¥ 2002 § Ffder Fene o)
STRT. fohaT T1T 2Tl 39 T FIRWUS A5 H SRTHT 80 EIR URT fRrerepl bl FRIfch &+
2002 ¥ 2010 & drar § el T &1 I URT P& 14 a9 I SHMERT TG Peied (8] &

T fRIETT < & § STRGUS T AT A2 P I8 &1 AT 81 HTeF, I AN bl e g,

fAeT=Ig =T AT, Sl AT AT b DR Feler T HRTUAT DT H Y SR STl 8
I&T dep fob Tl ot JebR & SIUMT T YR HRBR bl ST SIUMAT T b HY
URT f3181ehT &b gRT & fohaT TAT 81 oAfdhT 57 I T SIRGUS IRBR &b gRT 3TcY HFSY
ST ST &T 81 S1Efdh ST & o TRT At I3t § U1 forerept ol Areifies farares o= fam
T 8 | SR IR T, BiTe, ISNT, He T, 3194 3Tfa § I=g YRT do=H fem
STT &T 81 ifchT SIREUE I & URT frerept ol urerfies fereres o Fmaifore =&t fovar
T 8, FORRY §78 R a1 T8 e & 310 IRAR T H BISATSIT T AT BT
S ET & 3R TS STRGUS b FHT 80 SR URT {2187eh 70T FFI T ofepR feiferet Here
PR 3B B

3Ic: HAIT HAAT i & HIT HRelT § feb 3o SREUS TRBR A IR Y T

80 BSIR URT ferareni Bl HTeiffieh ferareh o U uR FHRINT PRI T T T 11|
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(iii) Need to include provision of Direct Benefit Transfer of cashless school
vouchers in the National Education Policy

&Y 3o frsm S (RN Afde BT gRT 21-U TASD god Bl JUrEIgUr & a1
mifotds 3TfRpR ot & 31R AR TemwHET St oft 77y € o Rrarm & el & ot ot Ay
93T BRRIR & T 39 fofy AR ATefeh JRIN T R R8T 81 R, JAUfere aRum et
31T %@ 81 ST TeT STRYBR FREUT IRANT T Gep RUIE b SF[AR 34T ¥l 4.5 IRIS

e Tpell I STeR Bl

BRI SHBRT &b AR <2 &b FHT sFedl DT JullcHe f7& Y& e &b forg &t
HEIRII T STEEIAT Tt AT TS IS fRrarT iy T JlaT 97 I8 81 #R_T AXDR
R 3R & o e o TR T gfewrey vl g f2rar & 31f¥repR fffr-2009 1 T
P g AT gedl Pl URRIAT & F1r TUeHes e U e & 1Y 3y gfagr
Jueley PRI & TG HAII-UAT Pl ST gRT A YR I fofds e Bl Tl

TR IYcTee] R STV
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(iv) Need to introduce a train from Gandhi Dham in Kutch district, Gujarat
to Darbhanga in Bihar

Y LT sk g (FTHBFTIR): AR e & fop ToRre Uiel icRic Pew fielr &
3R SoEH T ey Sre” WiEl € § SR HRAI! P FEAT rRal H 81 S 3o
G AT Al & T8I FaRT PR &, fSTe 370 eTex Ud T7g ST H Prehl pforgdr
T AT BHRAT USdT Bl BROT T8 & o g ot o et 377 918} T oTF & forw A8 &
TS Bl TN YRR & 3MUR I 81 et 91 o0 Bl gy U 2, iigd MR
TR 3AT1eh SIS T HleT 1 ITehl DISTS A B

3TcT: JATIRT TS HRAT TG feb 57 ITR HRAIT bl Tebei ol bl <Xl BT i)
HOIFHRYR IR SR T o] ek 84 STJUEITT | gRIch AT B, o Fe&AT 19409 3R
19410 JEHSEIE | TREYR Tl I &, IFD! el G F IRAT BT --ReDICATT-
AT ACTERI-TFRRYR TFeb TR PRI BT DT BN, SR THIRUT H & aTe
CINTI & TRI-3ATR] ORI H 99 IR AR 7 Ffem of Fepl




14.03.2018 33

(v) Need to set up pit line in Chanderiya Railway junction in
Chittorgarh, Rajasthan

sfY T wreprer SNeft (Rratewe): AR TS &5 § ufi Neld Jaiid fiiee &T TefRan
SR 3fcd=<T Hecaqul Xefd T 8l I8 T, PICT, ISR Ud ISIYR NeTd TCHT bl
&s B I8 WR IHT M & G118 fUC olTg T 37T AeaRgehd 8l aed H

Rl PIT, 3R Ud AR Reerd e offge uR MiSAT & I5-31d § 2-3 o ofT
ST 81 TNAT S WR fUC oATgT & 8 A & ¢ F8f b 31T il GuR e bt
3TUET TE T GG Sfea! T ST BT GRIch HT-HTR, DS ool b GG B
T 3 W RIiieTe I 78 YT MSAT r off TR=T fham ST |
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(vi) Need to review the closure of Dhanbad-Chandrapura railway line

A s PR qvsT (ARSIE): § AR BT & Yd-He efd & gare HSel Jerid
dg by Y eaTe-agyRT (S.3T.) XeTd olTg Bl TR 3P PRI g DT aredl g fob
Sh XeTd AT b 1T ST 81 b IR GHSHT b JATeT b Ferfor 15 S, 2017 F g
92 R T T 81 Ieh Nefel g b § B A 34 fhalHIey & 3R 14 T U4 glee b
RI-UI & PRIg 5 g A ) SUTET BT SHEEAT THIIT 88 81 39 He W 3R
iy SR 1 AR A AR IHT IHT IR Al T8 He ARES Dl ST T P
ATl U Afed 3 1T Bl Sihedll 81 39 B IR Pol 26 SS! TrRASR/IRISR o
FeTcit 2ffl et oATgT 9 B b d1e 98 A o1 ! aRafele AT A AT el ST R8T 8, IR
HINT PRI &5 P AR AN T I TRIT 8T T&T 81 3qY 37 &9 P oA §
<A IS & U A~ TSI FRT 3felerT febam ST T8 &1 377eT |l HETeRAT 3ficlet
"YeT &1 T Sef &1 15 ST A STRY 81 U TR ST&T 31T <IN} cbl AR &1 JET 8, Tl ot
31IR NeTd T RIS BT TSI DT T 81 8T 8| Ieh eTES b 8+ A o1.AL AT, bl
AT ORISR A ST PRIet DT Gells T 85 81 3 &5 I <7 &l fafdr
UleR Tefict |fed 3 AT DI AW S dlell Digell qRas e 8, R
S1.31..TeT. BT 319 b DBRIS! BT THA 81 T ol

EHE-TGYRT XeIRGS T YRT T A T1fer T8l 8, R Srrdsi= afrg v i
fepu &R -S4, TS g T BR AT TAT 81 ST guf F $F TGS b A TR Bl bl
SHDRY Xefd 1 off, a1 -l T8 uRafcia AFT 1 HHEir s Sras @1 FHir et
oI @1 e Y ST A Ugel T 7T GeaTe-TeyRT NeT offge ol : Tle] PR &q
SIS0, & RUIE Y G7: STr/Ae BRI Bl olex o 8, elfchT 31el dep U8 DR 8l
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83T 599 Star T & fop el T b A1d | bR [¥FebTer U STRT ST & NeTd ATgH
DI IQTS T T TIRT &1 VAT 819 F SHBT ATUD fORIY T STl hl 37T 81 Ih
YRGS YR -G ST IS TS 37T TIeb a1 88 &, [ T Ih Xol WS Pl 48 PR ol
T 81 STafch 4 fe=IR, 2017 P Dlel 37SAT P $. YA, &b T & D HSHT DICRIRT
&5 § SIRER 3TATST & FTef S H &R TS g1 SRR T 500 HIeX STHIA 1R 1.5 HieR
< &Rhel N TS & TS TfeT & B &l Xl IR TS IS A bl Yefd g o] &,
R JUS Ple AT Pl &g el b 7Tl

3TT: BRT IRDR I ATIE B S SLS.GH.GH. bl RUIE T G Fier PRI Y &%
Xl SIS Y T: dTe T STTY 3iR 3icfcl: Ieh NelaS I : 8] dle] bR i fefer
Jpfeud TS NoT olig fABT & SIS & PIIAT (HhTel i FawIT B TIT IR 1 &,
Ih XelRES & S BIF o d1e G: Tlef el {0 et At bt e uRkafele am &

AT SV |
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(vii) Need to establish a Kendriya Vidyalaya in Amreli Parliamentary
Constituency, Gujarat

i TRUTITE HTETEAT (3MREN): AR TRISIT & IRelt H ol [Tt TR & Hay
o IRBR DT AT AT PRIT AN ST H DR [eNery Gl & T § Ja J
1581 @ieh 9T A AR 39 [T DT I3T & & clfchT 3t b 39 9 7 PIg wfer
T8l g3 8 BARY WRBR A& DI T I8 81 gadg o, IAH [heill HPR Pl FHSIII
el Rl 5l BHRI ARDR GRT AR AT & 3PNl H U ATl Usel A &l bl [deierd
G & ARIBIRAT GIRT Y FT FIHT BT ST SR HFT D SFTIT DI ST 8T 8,
ORIy SFRT ehl ST bl Pl [Tt T oIty T8l el UT I8 & 3R I8l & ARTHID
3O STl DT bl fAeerT H UgH & dferd 8l I8 81 3MRell § U8R P IR D Uhs
TRBRT qfH DT Y HY I PO MR KA 7 TATAT & A ool B [T & AR &l
IR TRY RGPR YA 3G ST JANT § o7 I8 81 576 89 Feiepall (IR FHfT & Fqeer
Petaey A Da i [T Gier &7 99T G & AT 28R & ISR I T8l 87 HT sdTall
SR 3T DT AT A AT R o7 ST &, STafeh TR 2eR & STeR Tt ST el
& AT fH DT P [ASTRT TS BT SPR bl e DT TATIHT PR el H 8
Fehcll B

3N WRT IO IS & 6 T AT Br 31U eI F oldx 3FRell H dald
fererTery &t weraT Qftenforeiier erar & Ut |
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(viii) Need to run mix local trains with AC coaches on Mumbai suburban
Central and Western Railway Division

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): | draw the attention of Railway
Minister towards the fact that the newly started AC train coaches on Mumbai
Suburban zone need correction and improvement. It is my suggestion that
instead of full AC local, mix AC locals will be convenient for the passengers.
Instead of 12 coaches AC local, mix locals having three AC coaches be operated

on Mumbai suburban Central and Western Railway Division.
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(ix) Need to create employment opportunities in agriculture, food
processing, medicinal plants and other forest produce in Uttarakhand

. TeT grEfRare freie (sRER): Fqut fEATerdt & GMe ©U § i Hecayy ol
AT & JaiR & I5d! Al rae Uee, STRIGS, STH-HeHR & 3felrar ufse
TSl T UGy &1 81 Ul P a2repl A FHelT Gdci & THR SRISTIRT el FoeT A
SIST RET 81 AT TeTia & SfEl W TR ST ISR GRaMT T ekl UaT &, I8f gol
31R BHRY AEPIT P TREV 3R Fdg P TRARAT DT AT &feT B X8I 81 YA Bl
HeT DRV Yy &1 H ST b S7aRRT el HRY BT 81 HIRFH TR, FeT¥e Fieemait
T I 3THTET oI THY-HY OR 3T dTet! Hyur HTepfcrep AT =1 & & NI T AR
& e & B PSRAT I TR AT TA IHD IURIA U H RAT FAHD b

SAHT ST STRTAT THTT &

ART by WRPR A IE & & 29 3R g & forw Hecaquh femrera & &t
STTALIDBATS DT T H G §U I &F H el GAUTY Sueled BRI &b AT PIeret
fepT & PRIHH TIeTl, S TATFY JATIIDATSN &b AU 8l T &F H P, e
TRIREPRUT, STST gC Ieured, 3ifep Well, $el, HIRPH  I<UTe, FelRIpeeR U a
TR JLT R JTETNT ASFIR b IR Jioid fby S, d1feh 39 THR To7eam A

(ST fofet Teh 3TIR TSR FREMT T AT fehaT SIT Al




14.03.2018 39

(x) Need to run a local train from Chhatrapati Shivaji Maharaj Terminus to

Bhiwandi Road Railway station in Maharashtra

£} Bt ARER ardter (Fras): AR Pt (FBRTSS) s FHT & H fehre 98eT ol &
8l %81 81 FydSt § SadcIsel T Ha ST AR 81 fSTch R T8T WK JHAT H eIq
g ATTRATT BT ARSIl 81 W T8l cliebel o1 T JTeT 7 & &b DR A
SIRAUIE €1 TN T e AT ATe & 3R ST 3R Pt oiR aRes & 9RT A7 5 <o
& gt eIcl-asl Brufal & Mere~d FHT gU 8, R PRur I8l ISR & D],
ST, et qo$ 3TR Ha$ bl 3R A AT o8- 9¢ 8T 81 57 it 13T oy foreret
dd el o T B @l aole A J&T dsd URIeT & RIary iR $Ig ddbfodsd IR &
AT e o1 i T8T P ATHAT & Ty 3o iR eI wU I TS FHRAT 81 37 &
T 3IRITA-FRITT BT U I ATeF MTSdT ASd Sulc &l 39 3TeTdT, T& & qITiRaAT &l
3 I T Gl IR 8 Iucted el &1 AT & foTq Uep &1 fdeped & &P aois &
I8 WHTE & IR &7 IR Aper (Traffic Congestion) Y& 81 el & aidbet o
JATS S, AT 37 T FAIT3N DT B DTl ST FebhelT 51 P! 3IR STFRI H At A
&I dTelT fdehr SR Haig | & dlel 39+ BIC Heb daaR 39 &F & IUTRI H T
o e aTel TR @RS 3B € 3fR 98T wenfud &1 2 81 S1eifes a8 At & fory dearur,

ST, 598, et Har$ 3R Udiet R/ S8 WR ST 81 I8 JHT S8R 7e qefT 8aieT Xeld b

R & 3R RS A TAHT I Fhact 993 I a1 da 3R a1 & 993 dd et o Ieta)
&) RSl & IMIT BT aeh T8l b AR e faemeff, 13T 1 agd & Hfsgar o
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AT BRAT TS 8T 81 §9h el TWRI A Ig STl JHT H AT SUTRT H LR

B & IO A Sre D APt b T UR U5 o 980 &l fQadhd sidl 81 399 a8 4
X HATS A 3FRIY 8 b wadfcr Riarsit cfider & fde! s e ad el o
TS ST, TTfey ST el e 811 39 favg § H9 qR-aR el HAelT & U IaeR foban

&, IR 31151 e I TTSi+Ieh STaTel T8l fief TR 8l

31T: ARPR A 7Y e 8 fob 7y el & AL Y. T+, qas A Frdel A
M T cllbel Yoo DR & HORI & R T8 &b AR, fGamelf iR gt qer

[

AT <hT THAT BT &<l R bl PUT BN
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(xi) Need to provide stoppage of Shaktipunj Express and Triveni Express at
Meral Railway station in Garhwa district of Jharkhand

Y forsuy SATer M (UIR): AR AHSRT & YA & TTeal RTeT=aricl ARTeT Wb 9 7ed
¥eld (East Central Railway) @7 F& T2 &, TN SURIGY g8l W 7 BIg Hel o
Soehall & 3R T & IS TaaOg S| Aol I8 & o ARTeT IRgus & it idT el ST bl
IT AT TR ISR ST IS & IT TGdT IS T IeeiEg & fdb TR STRT ART UREUS
qEATeTg & 25 fheliHier 6T g R raferd & 3iR Tear e T 15 fhatiHier o g
TR R 81 T JIHRAT Bl S ST X T B H WISR I S FHI A e

HISHATSAT T AHAT BT USdT & A F ATAR-ITT b TTEAT Hr BT ff Tamifde & @

ARTeT IRIUS & 3Tl GR-GRIST b idl A A alel IHT TR SSRT T2 Ud TgaT e
¥ IR ST el UTdl & 3R o bl Ffererm I gfere I8 el &

3IcT: | HAT ST 4 JuRIch qRREIfer § 7T &Rl § fob ARTel T R QTfchyst
TRIIT Uq AUt TaraSRT & SENTT dhll SeReIT hl ST, T BRIl IRGUS b SaTRay
AT STETYR STfe S o foq et ST &t Gfaer &t Hebl
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(xii) Need to implement Skill Development Programmers in Santa
Parliamentary Constitution, Madhya Pradesh

Y orer Rig (wa): Repe S1SAT IR & T8 &A1 15 SefTs, 2015 @Y TG
STt =Y 4 9 Ugl &7 SgIe fhar fOm ISRy dhleret PRI, ISR St faarT ue
ST AT 2015, TETHAT D197 BRI AT 3R BIeTeT 3BT ATSHT 57 Ul BT
ST 2022 TH 40 RIS AN BT AT Dl o1 Ufemr uee AT 81 399 I
Nacrdiars Ravet SfSTT HRIHT B A 81 T8 HI9TT [ABRT T ST HATHT Y T
THRI AISHT 81 DIl FHIUN el 59 IS DT HpAS HRT G&AT H AR arsh l
IS b 3FIpeT DIt DT ALV AT & Tfp Ive dBcR 3TToildeT BTRIST B H Hag
fPreT Trcp| Uger B AT Tcb T DIeTel UTH &R b NI T HT Yd TTIET0 H=I T PRIshH b
SR 3TeherT 1R THIURT febarm STRITN $H FHI-A9 UR faf¥=T IS Ua Bhrishe
SRS STt 81 SRR &P & g9 GR 8 TR 100 SIHST TfE0r ail, 51 T ebleret
BaT TAT 100 ART UFAET BT T IgIe Har Tam arfdelt Syare | wrfad It §
TETHAT DITeT [IpRT AT Uep HEcaquT ATSHT gepy IR &, ST8T SR G el

RISTIR Gof el &TexT I3 ORT 81 8

a¥ 2017-18 o DIT FoIc H 39 BRIDHH B o F9iC e 16 UfcTerd SR T
8l I THRT ISHTAT, TeHAT DIt B, 3ToilfaedT P g Diere FIe T e
SIMRaehd BRIHH oIl JTeNfies JoI g8 &g Bierel [GhRT BrRIHH &b el TR BT
TR T TRT &1 3Tc: 79 78 USe B foRlY S0 A AX ST &F T Pl MMt
ERIRSIN
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(xiii) Need to include plantation of fruit bearing plants under Mahatma

Gandhi National Rural Employment Guarantee Scheme in the Country

N IR TET (WER):  F ST 9TET § b QereR H ATOr bRy HATerd T HARA
ST JETRIUUT BT Yeb I AR TRA 5T 81 T IRIEIT a1 o aeveres afean
! AT 59 AR BT 3T FIRT 82 FAT JARIIV BT 50 fIe BefaR gaT I8, 39 &
T PIS AP ST AT AT Y& by 82 T SR A faQwep” grfior &= A
frRIffre sl & URAR T thel UTH w181 81T 81 3FR U fAider STRY 81 T afeprel o
qreT U IST AT H holaR T IR A0 831 & J1fiReh =l § ot Feiasur &
ST
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(xiv) Need to provide better railway connectivity to North Gujarat

STt SIS geet (HEATom): ToRId H Rt ITR TORTT Bl BigdR THT &1 T TRa
3R Hag I ricreIfIcT BT T XeT S8R 8l ITR ORI H e /HIHTEd | SHIehIal,
qTeH, SRIGeH!, AERDIOT 3R TG HEAMT fTAT TS 81 PRIGT S BRI Dl STl
T HTHITeb, 37T, SATIRY 0 YR 3R g I BT &, <ifdeT 37T b 70 auf a7
fl IR 3R qa$ T & g IS Wem ¢ geR &l 81 IR AR ASHFT b
PgCIde dlell faeetl, ISR I T §8 ¢l IR ANl T ¥R &1 g & 31k
fedhe PICT B 819 P HRUT ST DT S & SOl T4T IR 1R 8T UsdT 81 ¥t ueiRaf
Ylell TSt &t & 3R s it IR-RAT Ul & SR 9RY Sfthe, SMHRED
URIRIRTIT T 91, SITET fRIIT & & BIRUT AIRY 37717k FTeT ST Ul &l

ORI Hel Has ¥ SEHEINIE Ja8 5 §9 Ygadhr I Pl 10 T b Xord 1S H 17
B TSI Y&l 81 ORI i SEHaETE H 8 6 3R ORI Ui JeHelEe § 10 6
A ST WS W& 8l IAeb! TR b &ISRIT S| SER IR TR & a1 <rer aref]
e TR el MR I W) @el I&dT 8, IGh! Hed T db SR SV S99
YR, HEATT, UTe I ST o for Yot Gl gt 3 & HedH T ST sl 1-
3T R, fiew RidY ok Sevciuet Ridt dweatrar & 9T YHdIaTd gTe St Us des
BRCST B, TRRIT & Fey ISt TUTSd HeT, G AR AT 81 a8l TREC! &T 9RT SIarm=

R&T & IeTeh! Ut wgforard aal
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(xv) Need to ensure supply of quality drugs to the animal
healthcare sector

SHRIMATI DARSHANA VIKRAM JARDOSH (SURAT): As of now, there are no
proper specified standards for drugs supplied to animal healthcare sector in the
country and sometimes even expiry date drugs with new packing are being
supplied to animal healthcare sector. The same is very serious as it also impacts
adversely not only the health of animals but indirectly of humans also. Further
pharma companies are not investing much on R&D segment for Animal

Healthcare sector.

In view of the above, | sincerely request Ministry of Chemicals and
Fertilizers to take all possible steps in coordination with all concerned
stakeholders to ensure supply of quality drugs to the animal healthcare sector

and concentrate more on R & D segment for animal healthcare sector.
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(xvi) Need to operationalise the services in ESI medical college and
hospital in Alwar district of Rajasthan

1. BT R ITET (J1EAAR): TR Alep THT & H 37T MR b e I ST H 800

RIS PUT HT TN T 500 fRaRT T 3Tl U E.S.|. AfShal dietel Wa= 7d 3 g9

A TR AR T |

ZUT. Ty Ao e, R 597 e SRer & fRHTuT b 8, 1 3 @i
CFIIAR E.S.I. HIARIF Bl 39 Ha YRIR BT AR R 8 IR-IR (e R a7 &l
e o fdw & o dtu. - oM Ug Uiy, - fociiar & drierer 7 FfFT g afsad
DicToT Ud SRUTET Bl G TRBR SUS TR H SADR el T3 &1 FHId: TRPR 7 37
ST Dietel Ud Hee! TURITIST UdTeT Bl 3TfRId Te SFUANT AT 87 39 HRFH
T BT BT U o 81 I8 1R el & Sl ta AFRST & AT AR I §
AT DT GRBRT TR BT SFAITT/GOIANT STfecd H el 8 AR Jerepl off &
£ AT i A TR & o o1oe 0l T qaielien oY G efter 99 Ui a1 affermsur

PN HfSheT piotol T IRTTT UNFY v
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(xvii) Need to check misleading advertisements purportedly
claiming to treat all types of diseases

SHRI M.I. SHANAVAS (WAYANAD): Recently false and deceitful advertisements
are appearing in the media and exploiting millions of people. Is there any agency
which checks the veracity of the advertisements as these advertisements claim
that they can cure any diseases? From paracetamol to soap powder, they
produce everything and mislead the poor people. The Government should
intervene and a thorough investigation in the making of the sub-standard
medicines should be conducted. AT the same time, an effort should be made to

prevent their appearances in both electronic and print media.
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(xviii) Need to take up the issue of safety of Tamil Nadu fishermen
with Sri Lankan Government

SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Fishermen in Tamil Nadu
are being continuously arrested, their boats seized and harassed for fishing by Sri
Lankan Navy for several years. Sri Lankan Parliament has recently passed a Bill
against Tamil Nadu fishermen on 25th January, 2018. The Bill states that
fishermen arrested for banned fishing in Sri Lankan Territory will be subjected to

more rigid punishments, by paying fine of Rs 50 lakhs.

The Bill also states that if the fine of Rs 50 lakhs is not paid within one month,
the boat and fishermen being arrested will be dealt with by Sri Lankan
Government. This severe law mainly aims at stopping Tamil fishermen’s

traditional fishing rights, as it is their main source of livelihood.

Tamil Fishermen are shocked by this announcement by Sri Lankan
Government as it will ruin fishermen and they will be forced to migrate to other
States or to other jobs. The Union Government has to safeguard the welfare of
Tamil fishermen by doing the needful to prevent Sri Lanka from passing such a

dangerous Bill.

Tamil Nadu Chief Minister on 26.01.18 urged the Prime Minister to direct

External Affairs Ministry and Indian Mission in Sri Lanka regarding the
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consequences of the Bill. He has stated that this New Bill will further aggravate
the situation for fishermen by way of longer period of arrest and imposition of
huge penalties. It is unfortunate that at a time when Ministerial level talks were
completed and the Joint Working Group on Fisheries met thrice to work out a
permanent solution to resolve the issue, the Sri Lanka Government passed this

Bill.

Hence, | urge the Union Government and External Affairs Ministry to look into
this serious issue and do the needful by taking immediate action through highest

diplomatic channels to safeguard the livelihood of Tamil Nadu fishermen.
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(xix) Regarding restoration of Haj subsidy

SHRI P.R. SUNDARAM (NAMAKKAL): The decision to scrap Haj subsidy was
an unwarranted one. The Haj subsidy provision was not introduced by any
previous Governments. In fact it was there during colonial era, since 1932.
Beneficiary of Haj subsidy was not only the poor Muslims pilgrims to Mecca for

Haj, but also ailing Air India.

Therefore, scrapping of Haj subsidy will affect both. Currently, Saudi Arabia
permits 1,75,025 Indian Muslims for Haj. In the name of Haj subsidy the biggest
gainer was Air India, as no other flight operators were allowed under Haj subsidy.
Haj subsidy was given in the form of concession of air fare only. Haj subsidy was

a relief for a major chunk of pilgrims who undertook pilgrimage.

Over the years Haj subsidy amount has been getting reduced for many
reasons. However, those who are unable to pay the huge air fare, the subsidy
should remain as it is, to enable poor Muslims of the country to undertake Haj
pilgrimage. The Government says that the Haj subsidy amount now will be used

for the welfare of Indian Muslims. But the fact is that there is no fixed amount for
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Haj subsidy and it is only concession in air fare and this amount depends upon a
number of people undertaking Haj pilgrimage. | would also like to remind the
Government that stopping Haj subsidy will pave the way for demands for stopping
Government expenditure for other religious activities. Therefore, | urge upon the

Government to rethink on scrapping of Haj subsidy.
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(xx) Need to construct platform shed at Canning Railway Station in
Jayanagar Parliamentary Constituency, West Bengal

SHRIMATI PRATIMA MONDAL (JAYANAGAR): Thousands and thousands of
daily passengers avail train service from Canning station on Sealdah-Canning
line which is under my Jayanagar parliamentary constituency, West Bengal.
Construction of platform shed at Canning station is a long pending issue as local

daily passengers brave rain, sunlight and cold.

| would like to request the Hon’ble Railway Minister, Government of India to
take necessary action for construction of platform shed at Canning station at the

earliest.
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(xxi) Need to allocate coal block to Odisha Thermal Power Corporation
Limited in lieu of Tentuloi Coal block

SHRI BHARTRUHARI MAHTAB (CUTTACK): The Government of Odisha has
requested the Ministry of Coal, Government of India many a time for cancellation
of Tentuloi Coal Block and allocation of Chhendipada and Chhendipada-Il Coal
Blocks to M/s Odisha Thermal Power Corporation Ltd. as the cost of extracting
coal from Tentuloi Coal Block is very high. Thereafter, the State Government has
requested to allocate Baitarani East, Kardabahal and Bramhaubil Coal Blocks to
OTPCL. Further, Utkal-A, Utkal-B1 and Utkal 82 Coal Blocks were also
suggested as alternative options. However, no response from the Ministry has
been received so far. |, therefore, urge upon the Union Government to allocate
any of the requested/suggested Coal Blocks to OTPCL in lieu of Tentuloi Coal
Block to enable it to provide power at a cheaper rate to the consumers of Odisha.
Such a decision of the Union Government will also enable the State Government

to bridge the gap between demand and supply of power across the State.
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(xxii) Need to provide 100 percent funds for tiger projects in the country

DR. SHRIKANT EKNATH SHINDE (KALYAN): India has been implementing
Project Tiger since 1973 to protect tigers and to increase their numbers. In the
last few years, we have seen many success stories, with tiger numbers
increasing from mere 1411 in 2006 to 2226 in 2014. However, in the last couple
of years, the number of tiger deaths is on rise, with more than 100 deaths in two
consecutive years, i.e. 2016 (122) & 2017 (115). Recently, 7 tigers were found
dead in a span of just 48 hours in Maharashtra. This is alarming. One of the
reasons is the reduction in budget by the Central Government from October 2015.
Earlier, Central Government used to fund up to 100% for non-recurring
expenditure of project tiger. This has now been reduced to 60%. States are
supposed to contribute remaining 40%. This is not happening. The Centre must
restore it to 100% since many important steps such as installation of electronic
surveillance system and other measures for the conservation of tigers are to be

taken up.
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(xxiii) Need to include areas of Srikakulam District in Andhra Pradesh in
Khurda Division of East Coast Railway

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): A new Railway Zone
for the state of Andhra Pradesh was promised by the Andhra Pradesh
Reorganisation act 2014, keeping in view the loss in infrastructure and
connectivity and further challenges to be faced by the state after the bifurcation.
We expect that the creation of a new railway zone would be announced as soon
as possible. | take this opportunity to convey to the Hon'ble Railway Minister that
if Waltair Division of East Coast Railways is merged into the new Railway Zone
for the state, still some areas of my constituency, Srikakulam, would be left out
from the new railway zone. This will result in great injustice to people living in
these areas. Hence, | request you to include the areas in Srikakulam District in

Khurda Division of East Coast Railways. Some of such stations are:

1. Palasa 6. Jhadupudi
2. Summadevi 7. Ichapuram
3. Mandasa Rd

4. Baruva

5. Sompeta
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(xxiv) Need to improve railway connectivity in Southern and
North Eastern parts of the country

DR. A. SAMPATH (ATTINGAL): The railway connectivity to the State of Kerala as
well as the North Eastern States has to be strengthened and developed. The train
services connecting the State Capital City to other State Capitals especially
Hyderabad, Bengaluru, Ahmedabad, Jamnagar, Chandigarh, Bhopal,
Bhuvaneswar, Lucknow, Guwahati, Patna, Jaipur, Ranchi, Raipur etc. has to be
increased. The connectivity of Kanyakumari to other Pilgrim cities of India via
Kerala is yet to be fulfilled. It is the people from the southern states and from the
North Eastern states who have to perform the longest journeys for discharging
their duties and to return to their home land. The declared projects in previous

Budget are yet to be fulfilled.

In these circumstances, | urge upon the Government of India to constitute a
separate Sub-Committee consisting of the MPs, MLAs and the representatives of

the Railway users to study their demand and submit their recommendations.
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(xxv) Regarding shortfall in production of tobacco in Andhra Pradesh

SHRI Y. V. SUBBA REDDY (ONGOLE): The main commercial crop in
Prakasam district of Andhra Pradesh is tobacco and the Tobacco Board this year
has given permission to cultivate tobacco to the tune of 73.41 million Kgs, but
farmers could produce only 64.2 million kgs in 41 hectares due to drought
conditions in the district. Under SBS region, the Board has given permission to
produce 43.23 million Kgs, but Board estimated the production would be to the
tune of 38.9 million Kgs. Likewise, under SLS region, Board has given permission
to produce 30.18 million Kgs, but farmers could produce only 25.3 million Kgs due

to deficit rainfall/drought.

This year tobacco season purchases have started in the second week of
this month. This year the input costs have increased exorbitantly. As a result,
farmers have been forced to bear the brunt of it by way of shelling out Rs. 30,000-
40,000 per barren more due to drought/deficit rainfall, increased labour cost right

from ploughing to grading, attack of pests.

I, therefore, urge the Government to take remedial measures in this regard.
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(xxvi) Need to amend guidelines of MPLADS to permit purchase of small
tools for development works at village level

SHRI DUSHYANT CHAUTALA (HISAR): | would like to draw the attention of the
Government towards the need for making certain amendments in the guidelines
of MPLADS for purchase of small tools which may be utilised for undertaking
developmental works at village level through local authority. In this connection,
Favada, Kassi and Iron Tasla are common equipment to be kept at local
panchyat for undertaking frequent renovation or development works in village.
Accordingly, | had allotted required funds from MPLADS for my Hisar
constituency. However, the same has been rejected by the Government staking
that as per the point 8 of Annexure-Il of the MPLADS guidelines, small tools like
Favada/Kassi and Iron Tasla are moveable items and are not permissible under
the Guidelines of MPLADS. Therefore, | urge once again to bring necessary
amendments in the guidelines of MPLADS permitting such kind of items keeping

in view of their importance in villages for the development of local community.
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(xxvii) Need to include Surjapuri caste of Bihar in the list of
Other Backward Classes

Y IToNeT ST (FRTRT): IR & gfofar SfeRt & =R et fberieT, gfofar, siesr
31IR SRRT &R AT YRATYRT & JATER GR AN bl GRWATYRY el STl &1 faeR I &b
31 ffetl 3R Q2T b Heprelel RO et bl 3rmfiep Refer SuHg &1 retifes R
4.4l (Backward Caste) @l &oif Ua™ fobam, o qd Hifdd oI o1 g3 81 oifesT
RSITYRT FHIST T STUD ATH WRIBR TRDPRI AIBNAT o 1Y dhg TRDBR I 3 s
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(xxviii) Need to bring IFFCO under the control of the Government

SHRI PREM SINGH CHANDUMAJRA (ANANDPUR SAHIB): The repatriation of
Government of India equity by Indian Farmers Fertilizers Cooperative Limited
(IFFCO) is under active consideration. It was done in violation of IFFCO by-laws.

The Government had equity in IFFCO to the tune of Rs. 281 crores.

Government has taken a decision to bring back the IFFCO under the
Government umbrella but the progress has been slow. All the Directors of IFFCO
have allegedly been found involved in corrupt practices and their cases are being

investigated by the CBI since 2014.

I, therefore, urge the Government to mull over to reclaim IFFCO by
regaining control over shares returned by IFFCO and bring back IFFCO under
Government umbrella by promulgating an ordinance. In the meanwhile, an

Administrator be appointed to look into the day-to-day working of IFFCO.
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(xix) Need to open new ESI Dispensaries in Kerala

ADV. JOICE GEORGE (IDUKKI): Even though ESI Corporation is collecting
contribution of 4% from the salary since 1.2.2017, no arrangement has been
made to provide medical facilities as well as cash benefits for the ESI
beneficiaries in the high ranges of Idukki district. ESI Corporation has extended
the coverage of the scheme to the whole district with effect from 1-2-2017.
However, as of now the only dispensary available is in Idukki district at
Thodupuzha, which is far away from the interior part of Idukki district. This is in
violation of the basic tenets of the scheme. Kerala Government has sanctioned 5
new ESI Dispensaries at Munnar, Adimaly, Kattappana, Kumily and Peermedu
but the same is pending with ESIC Hqrs, New Delhi. A good number of
employees were registered under the scheme in the above said areas. So | urge
upon the Government to take urgent steps to sanction the above pending ESI

dispensaries.
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12 07 hrs

DEMANDS FOR GRANTS, 2018-19

HON. SPEAKER: Hon. Members, a number of Cut Motions to the Demands for
Grants have been circulated to Members. As there is no time for moving of Cut

Motions, | am treating all the Cut Motions as moved.

TEXT OF CUT MOTIONS
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HON. SPEAKER: Hon. Members, as has been the practice, | shall now put all the

Cut Motions together to the vote of the House.

The cut motions were put and negatived.
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12 08 hrs

SUBMISSION OF DEMANDS FOR GRANTS (2018-19) TO THE
VOTE OF THE HOUSE(GUILLOTINE)

HON. SPEAKER: | shall now put the Demands for Grants relating to the

Ministries/Departments to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the third column of the Order
Paper, be granted to the President out of the Consolidated Fund of
India to complete the sums necessary to defray the charges that will
come in course of payment during the year ending the 31° day of
March, 2019, in respect of the heads of Demands entered in the

second column thereof, against:-

(1) Demand Nos. 1 to 3 relating to Ministry of Agriculture and
Farmers' Welfare;

(2) Demand No. 4 relating to Department of Atomic Energy;

(3) Demand No. 5 relating to Ministry of Ayurveda, Yoga and
Naturopathy, Unani, Siddha and Homoeopathy (AYUSH);

(4) Demand Nos. 6 to 8 relating to Ministry of Chemicals and

Fertilisers;
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)

(6)

(7)

(8)

(9)

(10)

(11)

(12)

(13)

(14)

(15)

(16)

(17)

(18)
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Demand No. 9 relating to Ministry of Civil Aviation;

Demand No. 10 relating to Ministry of Coal;

Demand Nos. 11 and 12 relating to Ministry of Commerce and
Industry;

Demand Nos. 13 and 14 relating to Ministry of
Communications;

Demand Nos. 15 and 16 relating to Ministry of Consumer
Affairs, Food and Public Distribution;

Demand No. 17 relating to Ministry of Corporate Affairs;
Demand No. 18 relating to Ministry of Culture;

Demand Nos. 19 to 22 relating to Ministry of Defence;

Demand No. 23 relating to Ministry of Development of North
Eastern Region;

Demand No. 24 relating to Ministry of Drinking Water and
Sanitation;

Demand No. 25 relating to Ministry of Earth Sciences;
Demand No. 26 relating to Ministry of Electronics and
Information Technology;

Demand No. 27 relating to Ministry of Environment, Forests
and Climate Change;

Demand No. 28 relating to Ministry of External Affairs;
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(19)

(20)

(21)

(22)

(23)

(24)

(25)

(26)

(27)

(28)

(29)
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Demand Nos. 29 to 36, 39 and 40 relating to Ministry of
Finance;

Demand No. 41 relating to Ministry of Food Processing
Industries;

Demand Nos. 42 and 43 relating to Ministry of Health and
Family Welfare;

Demand Nos. 44 and 45 relating to Ministry of Heavy
Industries and Public Enterprises;

Demand Nos. 46 to 55 relating to Ministry of Home Affairs;
Demand No. 56 relating to Ministry of Housing and Urban
Affairs;

Demand Nos. 57 and 58 relating to Ministry of Human
Resource Development;

Demand No. 59 relating to Ministry of Information and
Broadcasting;

Demand No. 60 relating to Ministry of Labour and
Employment;

Demand Nos. 61 and 62 relating to Ministry of Law and
Justice;

Demand No. 64 relating to Ministry of Micro, Small and

Medium Enterprises;
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(30)
(31)

(32)

(33)

(34)

(35)

(36)

(37)
(38)
(39)
(40)
(41)
(42)

(43)

(44)
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Demand No. 65 relating to Ministry of Mines;

Demand No. 66 relating to Ministry of Minority Affairs;

Demand No. 67 relating to Ministry of New and Renewable
Energy;

Demand No. 68 relating to Ministry of Panchayati Raj;

Demand No. 69 and 70 relating to Ministry of Parliamentary
Affairs;

Demand No. 70 relating to Ministry of Personnel, Public
Grievances and Pensions;

Demand No. 72 relating to Ministry of Petroleum and Natural
Gas;

Demand No. 73 relating to Ministry of Planning;

Demand No. 74 relating to Ministry of Power;

Demand No. 76 relating to Lok Sabha;

Demand No. 77 relating to Rajya Sabha;

Demand No. 78 relating to Secretariat of the Vice-President;
Demand No. 80 relating to Ministry of Railways;

Demand No. 81 relating to Ministry of Road Transport and
Highways;

Demand Nos. 82 and 83 relating to Ministry of Rural

Development;
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(45)

(46)

(47)

(48)

(49)

(50)

(1)
(52)
(53)
(54)

(59)

(56)

(57)
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Demand Nos. 84 to 86 relating to Ministry of Science and
Technology;

Demand No. 87 relating to Ministry of Shipping;

Demand No. 88 relating to Ministry of Skill Development and
Entrepreneurship;

Demand Nos. 89 and 90 relating to Ministry of Social Justice
and Empowerment;

Demand No. 91 relating to Department of Space;

Demand No. 92 relating to Ministry of Statistics and
Programme Implementation;

Demand No. 93 relating to Ministry of Steel;

Demand No. 94 relating to Ministry of Textiles;

Demand No. 95 relating to Ministry of Tourism;

Demand No. 96 relating to Ministry of Tribal Affairs;

Demand No. 97 relating to Ministry of Water Resources, River
Development and Ganga Rejuvenation;

Demand No. 98 relating to Ministry of Women and Child
Development;

Demand No. 99 relating to Ministry of Youth Affairs and

Sports.”
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(Demands for Grants 2018-2019 submitted to the vote of Lok Sabha)

The motion was adopted.
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12 13 hrs

APPROPRIATION (No. 2) BILL, 2018

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): | beg to move for leave to introduce a Bill to authorise
payment and appropriation of certain sums from and out of the Consolidated

Fund of India for the services of the financial year 2018-19.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorise payment and
appropriation of certain sums from and out of the Consolidated Fund of

India for the services of the financial year 2018-19.”

The motion was adopted.

SHRI ARUN JAITLEY: | introduce " the Bill. ... (Interruptions)
Now, | beg to move:

“That the Bill to authorise payment and appropriation of certain sums from
and out of the Consolidated Fund of India for the services of the financial
year 2018-19, be taken into consideration.”

HON. SPEAKER: The question is:

“That the Bill to authorise payment and appropriation of certain sums from
and out of the Consolidated Fund of India for the services of the financial
year 2018-19, be taken into consideration.”

" Published in the Gazette of India, Extraordinary, Part Il, Section 2, dated 14.03.2018

** Introduced with the recommendation of the President
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The motion was adopted.

HON. SPEAKER: The House shall now take up clause-by-clause consideration of
the Bill.

The question is:
“That clauses 2 to 4 stand part of the Bill”.
The motion was adopted.
Clauses 2 to 4 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI ARUN JAITLEY: | beg to move:
“That the Bill be passed”.

HON. SPEAKER: The question is:

“That the Bill be passed”.

The motion was adopted.

... (Interruptions)
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12 16 hrs
FINANCE BILL, 2018

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS

(SHRI ARUN JAITLEY): | beg to move

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2018-19 be taken into consideration.”

HON. SPEAKER: The question is:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2018-19 be taken into consideration.”

The motion was adopted.
... (Interruptions)

HON. SPEAKER: The House shall now take up clause-by-clause consideration of
the Bill.

The question is:
“That Clause 2 stands part of the Bill”.
The motion was adopted.

Clause 2 was added to the Bill.

* Moved with the recommendation of the President.
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Clause 3 Amendment of Section 2
Amendments made:
Page 6, for line 41 and 42, substitute-
“(ii) in clause (42A),-

(A) in Explanation 1, in clause (i), after sub-clause (b), the following
sub-clause shall be inserted, namely:-".

(1)
(Shri Arun Jaitley)

Page 6, after line 44, insert-

‘(B) in Explanation 4 for, the words, brackets and figures “the Explanation
to clause (38) of section 10”7, the words, brackets, letters and figures “clause (a) of

the Explanation to section 112A” shall be substituted.’
(2)
(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That clause 3, as amended, stands part of the Bill.”
The motion was adopted.
Clause 3, as amended, was added to the Bill.

... (Interruptions)
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Clause 4 Amendment of Section 9
Amendment made:
Page 7, for lines 17 to 19, substitute-

“Provided that the transactions or activities shall constitute significant

economic presence in India, whether or not,-

(i) the agreement for such transactions or activities is entered in India; or

(ii) the non-resident has a residence or place of business in India; or

(iii) the non-resident renders services in India.”. (3)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That clause 4, as amended, stands part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 to 11 were added to the Bill.

... (Interruptions)
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Clause 12 Amendment of Section 43
Amendment made:

Page 8, for lines 27 and 28, substitute-

’12. In section 43 of the Income-tax Act, with effect
from the 1* day of April, 2019, -

(Din clause(1), after Explanation 1, the following Explanation shall be

inserted, namely:-

“Explanation 1A.-Where a capital asset referred to in clause (via) of section
28 is used for the purposes of business or profession, the actual cost of such
asset to the assessee shall be the fair market value which has been taken into

account for the purposes of the said clause.”;

(ii) in clause (5), after the proviso and before Explanation 1, the following

proviso shall be inserted, namely:-’. (4)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That clause 12, as amended, stands part of the Bill.”
The motion was adopted.
Clause 12, as amended, was added to the Bill.

Clauses 13 to 17 were added to the Bill.
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Motion Re: Suspension of Rule 80(i)

SHRI ARUN JAITLEY: | beg to move:

HON.

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No.5 to the Finance Bill, 2018 and that this amendment may

be allowed to be moved.”

SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No.5 to the Finance Bill, 2018 and that this amendment may

be allowed to be moved.”

The motion was adopted.
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New Clause 17A Amendment of Section 48
Amendment made:
Page 10, after line 8, insert—

“17A. In section 48 of the Income-tax Act, after the second proviso, the

following proviso shall be inserted, namely:-

“Provided also that nothing contained in the first and second provisos
shall apply to the capital gains arising from the transfer of a long-term capital
asset being an equity share in a company or a unit of an equity oriented fund
or a unit of a business trust referred to in section 112A:”.". (5)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That new clause 17A be added to the Bill.”
The motion was adopted.
New clause 17A was added to the Bill.
Clauses 18 and 19 were added to the Bill.

... (Interruptions)
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Clause 20 Amendment of Section 54 EC
Amendment made:
Page 10, after line 22, insert—

“(aa) in sub-section (2), before the Explanation, the following proviso

shall be inserted, namely:-

‘Provided that in the case of long-term specified asset referred
to in sub-clause (ii) of clause (ba) of the Explanation occurring after
sub-section (3), this sub-section shall have effect as if for the words
“three years”, the words “five years” had been substituted.’.”.

(6)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That clause 20, as amended, stands part of the Bill.”

The motion was adopted.

Clause 20, as amended, was added to the Bill.
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Motion Re: Suspension of Rule 80(i)

SHRI ARUN JAITLEY: | beg to move:

HON.

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No.7 to the Finance Bill, 2018 and that this amendment may

be allowed to be moved.”

SPEAKER: The question is:

“ That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No.7 to the Finance Bill, 2018 and that this amendment may

be allowed to be moved.”

The motion was adopted.
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New Clause 20A Amendment of section 55

Amendment made:

Page 10, after line 34, insert-

"20 A, In section 55 of the Income-tax Act, in
sub- section (2), after clause (ab), the following clause
shall be inserted, namely:—

'(ac) subject to the provisions of sub-clauses (i) and (ii) of

clause (b), in relation to a long-term capital asset, being an

equity share in a company or a unit of an equity oriented fund or

a unit of a business trust referred to in section 112A, acquired

before the 1st day of February, 2018, shall be higher of—

(i) the cost of acquisition of such asset; and

(i) lower of—
(A) the fair market value of such asset; and

(B) the full value of consideration received or
accruing as a result of the transfer of the capital asset.
Explanation.—For the purposes of this clause,—

(a) "fair market value" means,—

(i) in a case where the capital asset is listed on any
recognised stock exchange as on the 31st day of January,
2018, the highest price of the capital asset quoted on such
exchange on the said date:

Provided that where there is no trading in such

asset on such exchange on the 31st day of January, 2018,
the highest price of such asset on such exchange on a

date immediately preceding the 31st day of January, 2018

80
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when such asset was traded on such exchange shall be
the fair market value;

(ii) in a case where the capital asset is a unit which
is not listed on a recognised stock exchange as on the
31st day of January, 2018, the net asset value of such unit
as on the said date;

(iii) in a case where the capital asset is an equity
share in a company which is—

(A) not listed on a recognised stock exchange as
on the 31st day of January, 2018 but listed on such

exchange on the date of transfer;

(B) listed on a recognised stock exchange on the
date of transfer and which became the property of the
assessee in consideration of share which is not listed on
such exchange as on the 31st day of January, 2018 by
way of transaction not regarded as transfer under

section 47,

an amount which bears to the cost of acquisition the same
proportion as Cost Inflation Index for the financial year 2017-
2018 bears to the Cost Inflation Index for the first year in
which the asset was held by the assessee or for the year

beginning on the first day of April, 2001, whichever is later;

(b) "Cost Inflation Index" shall have the meaning assigned

to it in clause (v) of the Explanation to section 48;

81
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(c) "recognised stock exchange" shall have the meaning
assigned to it in clause (ii) of Explanation 1 to clause (5) of

section 43.” ". (7)

(Arun Jaitley)

HON. SPEAKER: The question is:
“That new clause 20A be added to the Bill.”
The motion was adopted.
New clause 20A was added to the Bill.
Clauses 21 to 25 were added to the Bill.

... (Interruptions)

Clause 26 Amendment of Section 80-IAC

Amendment made:
Page 12, for lines 13 to 15, substitute—

‘(i) in sub-clause (b), for the words, figures and letters “in any
of the previous years beginning on or after the 1* day of April, 2016
and ending on the 31% day of March, 2021”, the words, brackets and
figure “in the previous year relevant to the assessment year for which
deduction under sub-section (1) is claimed” shall be substituted.’.

(8)

(Shri Arun Jaitley)
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HON. SPEAKER: The question is:

“That clause 26, as amended, stands part of the Bill.”

The motion was adopted.
Clause 26, as amended, was added to the Bill.
Clauses 27 to 30 were added to the Bill.

... (Interruptions)

Clause 31 Insertion of new Section 112 A

Amendments made:

Page 13, for lines 42 and 43, substitute—

“(ii) the amount of income-tax payable on the total income as
reduced by the amount of long-term capital gains referred to in sub-section
(1) as if the total income so reduced were the total income of the

assessee.”. (9)
(Shri Arun Jaitley)
Page 14, omit lines 7 to 16. (10)
(Shri Arun Jaitley)
Page 14, omit lines 37 to 45. (11)

(Shri Arun Jaitley)
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HON. SPEAKER: The question is:
“That clause 31, as amended, stands part of the Bill.”
The motion was adopted.
Clause 31, as amended, was added to the Bill.
Clauses 32 to 41 were added to the Bill.

... (Interruptions)

Clause 42 Amendment of Section 139A
Amendments made:
Page 16, for line 35, substitute—
“42. In section 139A of the Income-tax Act,--

(A) in sub-section (1),--". (12)

(Shri Arun Jaitley)

Page 16, line 38, for “not being an individual”, substitute “being a resident,

other than an individual”. (13)

(Shri Arun Jaitley)
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Page 17, after line 2, insert—

‘(B) in the Explanation occurring after sub-section (8), in clause (c) the
words “and issued in the form of a laminated card” shall be omitted.’.
(14)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That clause 42, as amended, stands part of the Bill.”
The motion was adopted.
Clause 42, as amended, was added to the Bill.
Clauses 43 and 44 were added to the Bill.

... (Interruptions)

Clause 45 Substitution of new Sections 145A
and 145B for Section 145A

Amendments made:
Page 18, forlines 6 and 7, substitute—

“Provided that the inventory being securities held by a scheduled
bank or public financial institution shall be valued in accordance with the
income computation and disclosure standards notified under sub-section
(2) of section 145 after taking into account the extant guidelines issued by
the Reserve Bank of India in this regard:
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Provided further that the comparison of actual cost and net realisable
value of securities shall be made category-wise.”.
(15)

(Shri Arun Jaitley)
Page 18, for lines 11 and 12, substitute—
‘Explanation 2.—For the purposes of this section,--

(a) “public financial institution” shall have the meaning assigned to
it in clause (72) of section 2 of the Companies Act, 2013;

(b)  “recognised stock exchange” shall have the meaning assigned
to it in clause (ii) of Explanation 1 to clause (5) of section 43;

(c) “scheduled bank” shall have the meaning assigned to it in
clause (ii) of the Explanation to clause (viia) of sub-section (1)
of section 36.’. (16)

(Shri Arun Jaitley)
... (Interruptions)
HON. SPEAKER: The question is:
“That clause 45, as amended, stands part of the Bill.”
The motion was adopted.
Clause 45, as amended, was added to the Bill.
Clauses 46 to 52 were added to the Bill.

... (Interruptions)
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Clause 53 Amendment of Section 286
Amendments made:

Page 19, lines 19 and 20, for “within the period specified in that sub-
section, substitute “within the period as may be prescribed”.
(17)

(Shri Arun Jaitley)
Page 19, line 39, for “sub-sections (2) and (4)”,
substitute “sub-section (2)”. (18)
(Shri Arun Jaitley)
... (Interruptions)
HON. SPEAKER: The question is:
“That clause 53, as amended, stands part of the Bill.”
The motion was adopted.
Clause 53, as amended, was added to the Bill.
Clauses 54 to 108 were added to the Bill.
Clauses 109 to 129 were added to the Bill.

... (Interruptions)
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Motion Re: Suspension of Rule 80 (i)

SHRI ARUN JAITLEY: Madam, | beg to move:

HON.

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No. 19 to the Finance Bill, 2018 and that this amendment may
be allowed to be moved.”

SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No. 19 to the Finance Bill, 2018 and that this amendment may
be allowed to be moved.”

The motion was adopted.



14.03.2018 &9

New Clause 129A Insertion of new Section 14A.
Protection against attachment

Amendment made:
Page 35, after line 21, insert—

“129A. After section 14 of the principal Act, the
following shall be inserted, namely:--

“14A. The amount standing to the credit of any depositor in the
Public Provident Fund Scheme shall not be liable to attachment
under any decree or order of any court in respect of any debt or

liability incurred by the depositor.”.’.

(19)

(Shri Arun Jaitley)
... (Interruptions)
HON. SPEAKER: The question is:
“That new clause 129A be added to the Bill.”
The motion was adopted.
New clause 129A was added to the Bill.
Clauses 130 to 148 were added to the Bill.

... (Interruptions)
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Clause 149 Insertion of new section 23 GA
Amendment made:

Page 39, lines 5 and 6, omit “in a manner not”.

(20)
(Shri Arun Jaitley)
... (Interruptions)
HON. SPEAKER: The question is:
“That clause 149, as amended, stands part of the Bill.”
The motion was adopted.
Clause 149, as amended, was added to the Bill.

Clauses 150 to 189 were added to the Bill.

... (Interruptions)
Clause 190 Amendment of Section 19A
Amendment made:
Page 43, line 51, omit “he”. (21)

(Shri Arun Jaitley)
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HON. SPEAKER: The question is:
“That clause 190, as amended, stands part of the Bill.”
The motion was adopted.
Clause 190, as amended, was added to the Bill.
Clauses 191 to 209 were added to the Bill.

... (Interruptions)

Clause 210 Amendment of Section 4
SHRI JAYADEV GALLA (GUNTUR): | beg to move:
Page 50, after line 1 insert,--

“(aa) take appropriate measures to limit the fiscal deficit of the State of
Andhra Pradesh up to five per cent of the gross domestic product of the
State by the 31% March, 2021;”

(27)

HON. SPEAKER: | shall now put Amendment No. 27 to Clause 210 moved by

Shri Jayadev Galla to the vote of the House.

The amendment was put and negatived.
... (Interruptions)
HON. SPEAKER: The question is:

“That clause 210 stands part of the Bill”
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The motion was adopted.
Clause 210 was added to the Bill.
Clauses 211 to 218 were added to the Bill.
Schedule 1 to Schedule 6 were added to the Bill.
Clause 1, the Enacting formula and the Long Title were added to the Bill.

SHRI ARUN JAITLEY: | beg to move:

“That the Bill, as amended, be passed.”
HON. SPEAKER: The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.

... (Interruptions)
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12 32 hrs

OBSERVATION BY THE SPEAKER ... Contd.
(i) Renumbering of clauses and sub clauses in the Finance Bill, 2018

HON. SPEAKER: Hon. Members, in the Finance Bill, which we have just passed,
21 Government amendments have been adopted providing inter alia for insertion
of three new clauses in the Bill. |, therefore, direct that the subsequent clauses
and sub-clauses may be re-numbered accordingly and consequential changes,

wherever required, may be made in the Bill.

... (Interruptions)
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12 33 hrs

DEMANDS FOR SUPPLEMENTARY GRANTS (GENERAL), 2017-18

HON. SPEAKER: | shall now put the Supplementary Demands for Grants —
Fourth Batch for 2017-18 to the vote of the House.

The question is:

“That the respective supplementary sums not exceeding the amounts on
Revenue Account and Capital Account shown in the third column of the
Order Paper be granted to the President, out of the Consolidated Fund of
India, to defray the charges that will come in course of payment during the
year ending the 31° day of March, 2018, in respect of the heads of
demands entered in the second column thereof against Demand Nos. 1 to
6, 8 to 14, 16 to 27, 29, 31, 33 to 35, 42 to 44, 46, 48 to 53, 56 to 61, 64 to
70,72, 74, 80, 81, 84, 86 to 92 and 94 to 100”.



14.03.2018 95

(Demands for Supplementary Grants — Fourth Batch for 2017-18 submitted
to the vote of Lok Sabha)

The motion was adopted.
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12 35 hrs

APPROPRIATION (NO. 3) BILL, 2018

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, | beg to move for leave to introduce a Bill to
authorise payment and appropriation of certain further sums from and out of the

Consolidated Fund of India for the services of the financial year, 2017-18.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorise payment and
appropriation of certain further sums from and out of the Consolidated Fund
of India for the services of the financial year, 2017-18.”

The motion was adopted.

SHRI ARUN JAITLEY: |introduce” the Bill. ... (Interruptions)
| beg to move:

“That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2017-18, be taken into consideration. ”

HON. SPEAKER: The question is:

“That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2017-18, be taken into consideration. ”

" Published in the Gazette of India, Extraordinary, Part Il, Section 2, dated 14.03.2018

** Introduced with the recommendation of the President
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The motion was adopted.
HON. SPEAKER: The House will take up clause-by-clause consideration

of the Bill.

The question is:
“That clauses 2 and 3 stand part of the Bill”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were
added to the Bill.

SHRI ARUN JAITLEY: | beg to move:
“That the Bill be passed.”
HON. SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.

... (Interruptions)
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HON. SPEAKER: The House stands adjourned to meet again on Thursday, the

15™ March, 2018 at 11 a.m.

12 38 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Thursday,
March 15, 2018/Phalguna 24, 1939(Saka)
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